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Present: For Appellant: - Mr. P. Nagesh, Mr. Mahip Datta and Mr. 
Dhruv Gupta, Advocates. 

 

 For Respondents: - Ms. Srishti Kapoor, Advocate for R-1. 
 Mr. Abhijeet Sinha and Ms. Niharika Sharma, Advocates 

for R-3. 
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28.08.2019─ By way of last chance, we give opportunity to the 

Appellant to settle the matter with the ‘Resolution Applicant’, failing 

which the appeals will be heard on merit. 

 We may mention that the matter has already been resolved with 

approval of the ‘Resolution Plan’ and in the earlier order dated 19th 

August, 2019, it has been wrongly typed as ‘liquidation’. 

 Post these appeals on 3rd September, 2019. 
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